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[Shri Hathi]

of the Coal Mines

Provident

Fund and Bonus Schemes Act,
18 —

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

The Rajasthan Coal Mines
Bonus (Fourth Amendment)
Scheme, 1968, published in
Notification No. G.S.R, 1721
in Gazette of India dated the
21st September, 1968,

The Andhra Pradesh Coal
Mines Bonus, (Third Amend-
mend) Scheme, 1968, pub-
lished in Notification No.
G.S.R. 1722 in Gazette of
India dated the 21st Septem-
ber 1968.

The Coal Mines Bonus (Third
Amendment) Scheme, 1968,
published in Notification No.
G.S.R. 1723 in Gazette of
India dated the 21st Septem-
ber, 1968.

The Rajasthan Coal
Provident Fund  (Second
Amendment) Scheme, 1968,
published in Notification No.
G.S.R, 1724 in Gazette of
India dated the 21st Septem-
ber, 1968,

The Assam Coal Mines Bonus
(Third Amendment) Scheme,
1968, published in Notifica-
tion No. GSR. 1725 in
Gazette of India dated the
21st September, 1968,

The Coal Mines Provident
Fund (Second Amendment)
Scheme, 1968, published in
Notification No, G.S.R. 1726
in Gazette of India dated thc
21st September, 1968.

The Andhra Pradesh Coal
Mines Provident Fund (Se-
cond Amendment) Scheme,
1968, published in Notification
No. G.S.R. 1727 in Gazette
of India dated the 2lst Sep-
tember, 1968,

The Neyveli Coal Mines Pro-
vident Fund (Second Amend-
ment) Scheme, 1968, publish-
ed in Notification No. G.S.R.
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NOVEMBER 14, 1968

(ix)

(x)

(xi)

(xii)
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1728 in Gazette of India dated
the 21st September, 1968,

The Andhra Pradesh Coal
Mines Bonus (Fourth Amend-
ment) Scheme, 1968, publish-
ed in Notification No. G.S.R.
1895 in Gazette of India dated
the 26th October, 1968.

The Coal Mines Bonus (Fourth
Amendment) Scheme, 1968,
published in Notification No.
G.SR. 1896 in Gazette of
India dated the 26th October,
1968,

The Assam Coal Mines Bonus
(Fourth Amendment) Scheme,
1968, published in Notifica-
tion No. G.SR., 1897 in
Gazette of India dated the
26th October, 1968,

The Rajasthan Coal Mines
Bonus (Fifth Amendment)
Scheme, 1968, published in
Notification No. G.S.R. 1898
in Gazette of India dated the
26th October, 1968, [Placed
in Library. See No. LT-2083/
. 68].

Foon CorPoraTiONs (FOURTH AMEND-

THE

MENT) RULES, ETC.
MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, OOMMUNITY DEVE-
LOPMENT AND <COOPERATION
(SHRI ANNASAHIB SHINDE): I beg
to lay on the Table—

(1)

A copy of the Food Corpora-
tions (Fourth Amendment)
Rules, 1968, published in
Notification No. G.S.R. 1597
in Gazette of India dated the
29th August, 1968, under sub-
section (3) of section 44 of
the Food Corporations Act,
1964. [Pluced in Library. See
No. LT-2084/68].

A copy of the Seeds Rules,
1968, published in Notification
No. G.S.R. 1632 in Gazette
of India dated the 2nd Sep-
tember, 1968, under sub-sec-
tion (3) of section 25 of she
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Seeds Act, 1966, [Placed in
Library.. See No. LT-2085/
68].

A copy of the Calcutta Thika
Tenancy Stay of Proceedings
(Temporary Provisions) Am-
endment Act, 1968, (Presi-
dent’s Act No. 25 of 1968)
published in Gazettc of India
dated the 25th September,
1968, under sub-section (3) of
scction 3 of the West Bengal
State Legislature (Delegation
of Powers) Act, 1968, [Placed
in Library. See No. LT-2086/
68].

(3)

(4) A copy of the Review by the
Government on the working of
the Nation Seeds Corporation
Limited, New Delhi (Hindi
and English versions) for the
year 1966-67, under sub-sec-
tion (1) of section 619A of
the Companies Act, 1956.
[Placed in Library. See No.
LT-2087/68].

PAYMENT OF WAGES (AIR TRANSPORT
SERVICES) RULEs

SHRI HATHI : 1 beg to lay on the
Table a copy of the Payment of Wages
(Air Transport Services) Rules, 1968,
published in Notification No. $.0. 3036
in Gazette of India dated the 7th Sep-
tember, 1968, under sub-section (6) of
section 26 of the Payment of Wages
Act, 1936 [Placed in Library. See No.
LT-2088/68].

—

ESTIMATES COMMITTEE

FIPTY-NINTH AND SIXTY-SECOND ReE-
PORTS

SHRI SHANTILAL SHAH : (Bom-
bay North West) : 1 beg to present the
following Reports of thc Estimates Com-
mittee :

(1) Fifty-ninth Report regarding
action taken by Government
on the recommendations con-
tained in the Seventy-second
Report of the Estimates Com-
mittee (Third Lok Sabha) on
the erstwhile Ministry of Re-
habilitation — Dandakaranya
Project.
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(2) Sixty-second Report regarding
action taken by Government
on the recommendations con-
tained in the Fourth Report
of the Estimates Committee on
the Ministry of Education-(i)
National Museum, New Delhi
and (ii) National Gallery of
Modern Art, New Delhi.

12.35 HRrs.
MATTER UNDER RULE 377

PruME MINISTER'S MEETING WITH OP-
POSITION LEADERs RE., CENTRAL Gov-
ERNMENT EMPLOYEES' STRIKE

o v gt e (awrmR) o
(T AG ST, F 299 § 9 10 fAqe
X q, T A9 F AL T wfaq g
¥ 39 gug faondt a9 & Janit &
qry GEZ-FE WAl , 8o TH AT &g
AT At I f gl ¢ @@ A
frvan feaqr mvai fe @10 T g
faz fardt 2 & Fareil ¥ aq Yg@ HeHly
F1'UF AAEIT aF ®, 99 § Iy
FHIFEN & MAady g7 fa=z g a% )
TTo TH GT T8 A 99 THT Ig TEI
Fer a1 fe g@ AmE & Mg A gt
9T At & awdt §, for o fwdt #Y
amafer A8 @Y wwAY &, A gw T
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Iq g =1 ¥ J1w | 97 9% freEm &
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T FEw § | SfET e wwTaET-
qat 7 v 3t W vt §, om ¥t
7l § sRggor g A9 g fa
Mo T gw fag v weg w1 fraao
F{ o W ¥ fre gl 3%
AT |

SHRI SURENDRANATH DWI-

VEDY (Kendrapara): Some of us want-

ed that the announcement should be

made in the House, but you were good
enough to tell us that since the assur-
ance was given in your presence, it was.

“as good as having been given in the

House.



